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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI
Application No. 37/2023

BETWEEN:

SRI. PARAMESH. V «eess. Applicant
AND

THE DEPUTY COMMISSIONER

AND OTHERS «..... Respondents

MEMO FOR SUBMISSION OF INSPECTION REPORT CONDUCTED ON
20.03.2025 (OBTAINED VIA RTI)

The counsel for the Respondent No.10 humbly submits that in compliance

with the order dated 2nd April 2025 passed by this Hon’ble Tribunal, the

Deputy Commissioner had conducted the .inspection on the site of the

Respondent No.10 and the said report has been obtained by the

undersigned through the Right to Information Act, 2005, and is annexed
herewith for the kind perusal of this Hon’ble Tribunal.

It is humbly prayed that the same may be taken on record, in the interest

of justice and equity.

Chennai KL

Date: 23.06.2025 Advocate for Respondent No.10
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1. The site inspection report dated 03.02.2025 v:df._the:_-B.an‘ga\ore Development Authority

(BDA)/3rd Respondent is filed.

2. The Deputy Commissioner and the Project Proponent (Respondent-hg’;im) are directed to file
an independent report along with photographs.

3. Let the matter be listed on 02.04.2025. Q0T es3eBN000 0-
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q‘g-’e No.LND(E)CR/170/2016-17

’

\ Government of Karnataka
(Revenue Department)

Deputy Commissioner,
Bangalore District,
Bangalore dated:31-05-2025

To,

Hon'ble Justice Judicial Member &
Hon'ble Expert Member
National Green Tribunal Southern Zone,

Chennai.

Respected Sir,

Sub: Regarding case registered as per case no.0.A.37/2023 (SZ) of the
Hon’ble National Green Tribunal, Chennai regarding trespassing
Stream/Rajakaluve/Water Body and its Buffer zone related to the
lands of Sy.No.21/1, 21/2, 21/3, 23, 24, 124 and 125 of Sheegehalli
Villege, Bidarahalli Hobli, Bengaluru East Taluk.
Ref: 1. Case No. 0.A.37/2023 (SZ) of the Honble National Green
Tribunal, Chennai.
2. Tahsildar, Bangalore East Taluk Office Letter No.N.C.R(K)CR.47/
2024-25 Dated:27-05-2025.
Ve ok vk e o o
With reference (1).to the above cited subject and as applicable to the reference, the case
has been registered as per :case no.0.A.37/2023(S2Z) for the Hon'ble National Green Tribunal,
Chennai, regarding treSpassixig Stream/Rajakaluve/Water Body and its Buffer zone relating to
the lands of Sy.No.21/1, 21/2, 21/3, 23, 24, 124 and 125 of Sheegehalli Village, Bidarahalli
Hobli, Bangalore East Taluk, the daily order passed by the Hon’ble Tribunal on 02-04-2025 is as
shown hereunder. ‘
“Hence, the Deputy Commissioner is directed to file a detailed report specifying the
length and width of the nallah, its end polnt. And the appropriate measures for its
maintenance along with the buffer " zone “The report must be filed before the next hearing
without any further delay.”
Accordingly, in the reference (2) as-per Tahsilder report Taluk Land Surveyor after
verifying the Land Surveyor filed Report: 9Jong with the following details:
1) Blue Colour marked in the Sketchlshows as per original’ and  8s per Hissa Survey Records
the Kharab is recorded regardmg Saravu, its width is 1.20 meters
2) Red Colour marked in the Sketch as per current status of the land shows that there is
Area of Saravu having Length 100.0 Meters on North Direction of Sy.No.22 Saravu havmg
Length of 70.0 meters of Sy. No.124/1, 124/2 Saravu having Length of 70.0 Meters of
Sy.No. 125/ 1, 125/2 and Area left vacant for its Buffer Zone,
3) Orange Colour marked in the Sketch shows Saravu as Per current status of land of>
Sy.No.22, Sy.No.23, and Sy.No.124/1, 124/2 and Sy.No. 125/1, 125/2 and is the Area left
for its Buffer Zone. As per current spot its width is having 30,0 Meters it is confirmed But

now the Saravu as per current status of land is not running over in thle place. ;



;e

4)

5)

6)

Blue Colour marked in the Sketch is 0-01 Guntas regarding Saravu of Sy.No.24 but as }

current status of land the Road is running over.
arked in the Sketch is area of Saravu and pathway Area is changed track

as per Order no. L.N.D(E)CR/170/16-17 dated:20-08-2018 of the Deputy Commissioner,
Bengaluru Urban District in Sy. No.23 and copy of order passed is herewith enclosed.
As per marked in the Sketch, as per current status of land the Area is in progress of

Building.

This is the Report issued by the Tahsildar East Taluk along with Sketch. As
directed in Daily Order of Case No. 0.A.37/2023 (S2) Dated: 02/04-2025 of the Hon'ble
National Green Tribunal, Chennai, related to the Lands of Sy.No.21/1, 21/2, 21/3, 23,
24, 124 and 125 of Sheegehalli Village, report is obtained from the Tahsildar, Bangalore

East Taluk along with Sketch from the Land Surveyor and kept enclosed with this Letter,
as per reference (2) the Factual Fact as it is filed along with records and with Survey

Sketch in the matter of filing suitable information to the kind perusal.

Green Colour m

This is for your kind information.

Your s Faithfuly

Bgfgalore Dist, Bangalore
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Hence, the Deputy Commissioner is directed to file a detalled report specifying the length and
width of the nallah, its end point, and the appropriate measures for its maintenance along with the
buffer zone. The report must be filed beforethe next hearing without any further delay.
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GOVERNMENT OF KARNATAKA
(REVENUE DEPARTMENT)
OFFICE OF THE TAHSILDAR, BENGALURU EAST TALUK, KRISHNARAJAPURA
NO: N.C.R(K)CR.47/2024-25 Dated:
To,
Deputy Commissioner,
Bengaluru Urban District,
Bengaluru.
Sir,

Subject: Regarding case registered as per Case Number: O.A. 37/2023 (S2)
of the Hon'ble National Green Tribunal, Chennai regarding
trespassing Stream/Rajakaluve/Water Body and its Buffer zone
related to the lands of Sy.No.21/1, 21/2, 21/3, 23, 24, 124 and 125
of Sheegehalli Village, Bidarahalli Hobli, Bengaluru East Taluk.

Reference: 1) Case Number: O.A. 37/2023 (SZ) of the Hon'ble National
Green Tribunal, Chennai.

2) Your Office Letter No: LND(E)C.R.170/16-17, Dated:
17/05/25,

3) Report No: R.L(K) P.R.545/24-25 of the Revenue
Inspector, Kadugodi Circle.

4) As per Sketch prepared by Taluk Land Surveyor.
RN

With reference to the above subject and as applicable to the Reference, the
Case has been registered as per Case Number: O.A. 37/2023 (SZ) of the Hon'ble
National Green Tribunal, Chennai, regarding trespassing Stream/Rajakaluve/Water
Body and its Buffer zone relating to the lands of Sy.No.21/1, 21/2, 21/3, 23, 24, 124
and 125 of Sheegehalli Village, Bidarahalli Hobli, Bengaluru East Taluk, the daily
order passed by the Hon'ble Tribunal on dated: 02/04/2025 is as shown hereunder.
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‘ Hence, the Deputy Commissioner i's. directed to file a detailed report

-
-t

"specifying the length and width of the nallah, its end point, and the appropriate

measures for its maintenance along with the buffer zone. The report must be filed

before the next hearing without any further delay.

Accordingly, directed to the Land Surveyor to verify and to issue Sketch, the
Land Surveyor filed Report alongwith the following details and with Sketch as per

Reference (4).

1) Blue Colour marked in the Sketch shows as per original and as per Hissa Survey

Records the Kharab is recorded regarding Saravu, its Width is. 1.20 Metres.

2) Red Colour marked in the Sketch as per current status of the land shows that
there is Area o_f Sarévu havin‘g Length 100.0 Metres on North Direction of Sy. No.22
and Saravu having Length of 100.0 Metres in South Direction of Sy. No.22, Saravu
having Length of 70.0 Metres of Sy. No. 124/1, 124/2, Saravu having Length of 70.0
Metres of Sy. No.125/1, 125/2 and Area left vacant for its Buffer Zone.

3) Orange Colour marked in the Sketch shows Saravy as per current status of
land of Sy. No.22, Sy. No.23 and Sy. No.124/1, 124/2 and Sy. No.125/1, 125/2 and is
the Area left for its Buffer Zone. As per current spot its Width is having 30.0 Metres.

But now the Saravu as per current status of land is not running over in the place.

4) Blue Colour marked in the Sketch is 0-01 Guntas regarding Saravu of

Sy. No.24 but as per current status of land the Road is running over.
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| 8) 1 iveansnsnesnesine Symbol marked in the Sketch is area of Saravu and Pathway

Area is changed track as per Order Number: L.N.D. (E)CR/170/16-17 dated: 20-08-
2018 of the Deputy Commissioner, Bengaluru Urban District in Sy. No.23 and copy

of order passed is herewith enclosed.

6) As per marked in the Sketch, as per current status of land the Area is in

Progress of Building.

This is the Report issued by the Taluk Land Surveyor alongwith Sketch. As directed
in Da‘lly Order of Case Number: O.A. 37/2023 (S.Z.) dated: 02/04/2025 of the
Hon'ble National Green Tribunal, Chennai, related to the Lands of Sy.No.21/1, 21/2,
21/3, 23, 24, 124 and 125 of Sheegehalli Village, the Sketch and Report is obtained
from the Land Surveyor and kept and enclosed with this Letter, the Factual Fact as it
is filed alongw-ith records in the matter of filing suitable information to the Hon’bl-e

National Green Tribunal for your perusal.

Yours faithfully,

SDI-
_ Tahsildar,
Bengaluru East Taluk

K.R. pura
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Village: Sheegehalli

Hobli:- Bidarahalli

Taluk:- Bengaluru East

SKETCH IN RESPECT OF MEASUREMENT OF SARAVU OF RE.SY.NO.22, 23, 24, 124/1
12412, 125/1, 125/2 ' '

Sy.No. | Lambi Rundi Gunta Kharab Details
22 20 2 Regarding Saravu 0-02
21| Regarding Pathway 0-01
23 21 3 Regarding Saravu 0-03
18 4 Regarding Pathway 0-04
24 36 o] 8 Regarding Pathway 0-08
4||= 3= 15 Regarding Katte 0-15
4 i 1 Regarding Saravu 0-01
124/1 |7 = 1 Regarding Saravu 0-01
124/2 | — - 1 Regarding Pathway 0-01
125/1 |77 = 1 Regarding Pathway 0-01
125/2 | - - 1 Regarding Pathway
0-01

+

Scale

1cm =40mts

(Contd...2)
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7. As per marked in the Sketch, as per current status of land the Area is in Progress of
Building.
Prepared by:
SD/-

Taluk Land Surveyor
Bengaluru East Taluk

K.R. pura
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1. As per Letter Number: N.C.R(K)C.R./47/24-25 Dated: 19-05-2024 of the Tahsildar, East

2

Taluk, the survey is conducted in the presence of the Village Administrative Officer and

Revenue Inspector and Sketch is prepared.

2. ========= This Symbol marked shows Kharab recorded regarding Saravu as per

Original and Hisvsa Survey Records, its Width is 1.20 Metres.

3. __Colour marked in the Sketch as per current status of the land shows that

there is Area of Saravu having Length 100.0 Metres on North Direction of Sy. No.22 and
Saravu having Length-of 100.0 Metres iﬁ South Direction of Sy. No.22, Saravu having Length
of 70.0 Metres of Sy. No. 124/, 124/2, Saravu having Length of 70.0 Metres of Sy.

No.125/1, 125/2 and Area left vacant for its Buffer Zone.

4. Colour marked in the Sketoh shows Saravu as per current status of
land of Sy. No.22, Sy. No.23 and Sy. No.124/1, 124/2 and Sy. No.125/1, 1283 and is the
Area left for its Buffer Zone. As per current spot its Width is having 30.0 Metres. But now the

Saravu as per current status of land is not running over in the place.

5. Colour marked in the Sketch is 0-01 Guntas regarding Saravu

of Sy. No.24 but as per current status of land the Road is running over.

SRR A — Symbol marked in the Sketch is area of Saravu and Pathway Area is
changed track as per Order Number: L.N.D. (E)CR/170/16-17 dated: 20-08-2018 of the

Deputy Commissioner, Bengaluru Urban District in Sy. No.23 and copy of order passed is

herewith enclosed.

(Contd...3)
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